| CENTRAL ADMINISTRATIVE TRIBINAL
' BANGALORE BENCH |

Second Floor, - . .
Commercial Complex,
Indiranagar,
Bangalore-560 038,

Dated:~2 T APR 1994

~

APPLICAT IGN NUMBER: . 393/94
APPLICANTS: Syed Hayat PESPNDENTS: ypion of Indis by its
~ Secretary, Ministry of Science and
Te Technology, New Delhi end 3 Others, .
1. Shri B.B.Mandappe, 8. Shri M,Vasudeve Rao, |
Rdvocate, Additional Centrel Government

115/3, Balappa Building, Stending Counsel,
Seshadripuram Circle, _ High Court Building, :
Bangalore - 20. : Bangalore - 1,

Subject:~ Forwarding e#f copies of the Orders passed by the
Central administrative Tribunal,Bangalore.
Please find enclosed herewith a copy of the ORDER/
STAYXORBER HMNTERIMXORRER/, passed by this Tribunal in the above.
mentioned application{s) on _13.04,1994

BN o 29

< for DERUTY REGISTRAR-T/v
JUDICIAL BRANGHES.
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CENTRAL ADMINISTRATIVE TRISBUNAL
BANGALORE BENCH, BANGALORE

DRIGINAL APPLICATION N0.393/94

WEDNESOAY THIS THE THIRTEENTH DAY OF APRIL,94

MR. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN
MR, T.V. RAMANAN ' MEMBER (A )

Syed Haygt,

Head Rccountant,

(Retired while on leave),

Survey of India, Hyderabad

nou residing at Tippunagar,

in Ramanagaram Touwn,

Bangalore District : ' - Applicant

( By Advocate Shri B.B. Mandappa )

Ve

1. The Union of India by its
Secretary to Government,
Ministry of Science & Technology,
New Delhi = 110 011

2, The Surveyor General of Iddia,
Bshradun,
State of Uttar Pradesh

3. Director General of Training

. Institute, C.S5.T. & M.F,
‘Survey of India, Uppal,
Hyderabad = 39

4, The Additicnal Surveyor
General, Survey Training
Institute, Uppal, Hyderagbd-550039 Respondents

( 8y learned Standing Counsel )
Shri M.V, Rao

CRDER

' MR. JUSTICE P.K, SHYAMSUNDAR, VICE CHAIFMAN
»*’:*::A °

T\ “D“’$"§§§ : We have heard the learned Standing

‘thad occasicn tc deal uwith this matter con an

';° "earlisr occasion also, At thst juncture,
i : _




while disposing of 0.A.No,49/1992 disposed of

on 19,2,93, ve made an order dﬂrecting the g’
Department to complete and connlude the departaental
enquiry stated to be still pending vis-a-vis the
applicant within six months from the date of
meking of that order, That order was made in

the presence of both sides, Under the circumstances,
the deadline set for concludihg the departMentaI
enquiry uas thus over by the 19th pf Septembér,
1993, | |
2, Roperently, the Department has not concluded
the enquiry znd even today ve do not knou at what
stage the enquiry is peﬁding. When ve asked the
learned Standing Counssel uhat'the depértmental
enquiry is all abbut, he tells us that the enquiry
is in regard to the glleged desertion of the
applicant from his place of woik some two decades
“ago. Although we do not question the Department 's
right to initiate departmental anqﬁiry against a
deserter, wve must stili question the prudence of
the Department in clinging on to a stalé enquiry
purported to be initiated in 1980, We notice

the Department has not approached us and,asked for

more time to complete the enquiry, The applicant

appears to be a septuagenerian and has therefore been

retired, UWhether the enquiry is over or not and
assuming that the department has jurisdiction to
continue a pending enquiry even after the government
servant has retired, what becomes obvious is that
the government servant in duestion‘has not only
reached the age of superannuation but has also

completed & decade beyond superannuation, Therefore,
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 we think it is a fit matter uherein the

department should be injunctedzagainst continuing
the enquiry relating to the circumstances under

uhich the applicant had made himsalf scarce &and

" had abaented from duty.

3, - With this direction, we dispose of this
application finally‘aireéting the department to
:consider the eligibility of the applicant for.
uhatever pensionary benefits ars due to him under

lauv, . No costa.
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